
Misc (Crl) Bail Case No 335 of 2022

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, fezpur.;

26-07-2022

This is a petition filed u/s 438 of CrPC, for an order to

release accused/petition Rajib Daimary on bail, in the event of his

arrest in connection with Chariduar PS Case No. 128122 u/s

37914LL134 of IPC, r/w Section 7 of EC Act.

Called for case diary has been received.

I have heard the learned Counsel for the accused and

also the learned Addl PP for the State.

The facts of the case, in brief, are that on 09-07-2022

an ejahar was lodged by SI Rahul Borah at the Chariduar PS stating

herein that on 08-07-2022 at about 11.30 pm at 8th Mile Sonaisiri,

the accused Rajib Daimary was caught red-handed while he was

manipulating 10 LPG cylinders in a truck bearing registration No.

AS-258C/6502. On being asked the driver of the truck revealed that

he was carrying those LPG cylinders from North Guwahati to

Arunachal Pradesh and on the way he sold 10 nos of cylinders.

Based on that FIR Chariduar PS Case No. t29l22 was registered.

Accused/petitioner Rajib Daimary was apprehending arrest since he

was named in the FIR.

, The materials on record reveals that the present

accused Rajib Daimary was present at the place of occurrence when

the police reached there. However, he managed to abscond and

only the truck driver was apprehended. The apprehended accused

has also revealed that Rajib Daimary was known to him and he was

involved in the theft of LPG from the filled cylinders. nence,

accused/petitioner Rajib Daimary is not entitled for an order u/s 438

of CrPC and the petition filed by him stands rejected.

Return the case diary.

With this order, this Misc case is disposed of.

i66s Judge(FrC),Addt
Sonitpur, Tezpur


